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e / ORDER
T I3, AT WEET §aRT / Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 10.05.2024 of the National Faceless Appeal Centre
[hereinafter referred to as ‘CIT(A)’] passed u/s 250 of the Income Tax

Act (hereinafter referred to as the ‘Act’).

2. The sole issue raised in this appeal is relating to the estimation

of profit @ 20% of the sales by the 1d. CIT(A).

3. At the outset, the ld. counsel for the assessee has invited our
attention to the impugned order of the CIT(A) to submit that the 1d.
CIT(A) has not given any basis to estimate the profit @ 20% of the sales.
The only reasoning given by the CIT(A) is that the assessee did not
furnish the complete documentary evidence with respect to
sale/purchase transaction. However, the 1d. counsel for the assessee

has brought to our attention to paper-book to submit that the assessee
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has duly furnished all the requisite documents not only before the
Assessing Officer but also before the 1d. CIT(A). Even, the audited tax
report was also furnished before the Assessing Officer though not along
with the return but during the assessment proceedings. Even the
assessee had also furnished the details of the gross profit/net profit of
earlier years and demonstrated before the ld. CIT(A) that the gross
profits during the year were at 4.36%, which were more than that of
earlier year. The ld. counsel has further submitted that even the books
of accounts have not been rejected and that the action of the 1d. CIT(A)
in estimating the gross profit @ 20% without any basis, was not

justified.

4, The 1d. DR, on the other hand, has relied upon the findings of the
CIT(A).

S. Considering the rival submissions, we find that the action of the
1d. CIT(A) in estimating the gross profit @ 20% without giving any basis
and without even considering any comparative data, without rejecting
the books of account and even ignoring the gross profits of the past
years, cannot be held to be justified. In view of this, the action of the Id.
CIT(A) in estimating the gross profit @ 20% is set aside and the
Assessing Officer is directed to accept the gross profit/net profit as

shown by the assessee in the books of accounts.
6. In the result, the appeal of the assessee stands allowed.

Kolkata, the 6th September, 2024.

Sd/- Sd/-
[Rakesh Mishra] [Sanjay Garg]
o@r gerg/Accountant Member ~a1e erg/Judicial Member

Dated: 06.09.2024.
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